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SHRI E UAR O FALEIRO Mr. 
Seaker, Sir, lease allow half-an-hor die- 
cssion on this estion. The answer is not 
satisfactory.

MR. SPEAER: Net estion No. 
19, Shri Hannan Mollth.

White Paer on Forein ebt

 19. SHRI HANNAN MOLLAH: 
PROF. RUPCHAN PAL:

Will the Minister of FWANCE be leased 
to state:

(a) whether oernment are consider
in to isse a White Paer on loans taken 
from the International Mor>etary Fnd and 
other world bodies since 190 and its tilisa 
tion

(b) whether oernment roose to 
seek frther loans frofn the International 
Monetary Fnd in 1990 and

(c) if o« the details thereof̂

THE MINISTER OF FINANCE (PROF. 
MAHU ANAVATE): (a) No. Sir.

(b) and (c). No. Sir. oee not arise.

SHRI HANNAN M0aAV: Sir, as it is 
widely discssed, the forein debt of this 
owimment is to the tne of one lakh crore 
r ees. That is the oernment loan. t 
there are other loans also, thal is, commer 
cial tioriowins am also there, borrowins 
from the International financial instittions 
are also there. I want to know what are thote 
amonts and whether the oenwnent hae 
reiewed the last 10 years loans from Inter- 
national Finance Instittions What are the 
amonts of borrowin by both the oern
ment arwl the riate sector from the Interna
tional financial instittions

of loans. We hae loans from tlio World 
ank, we hae loans from the IMF, «e hae 
market t rrowins and we hae oiao o
ernment to oernment assiatofioe and the 
fi mthat is ien is a reate.

SHRI HANNAN MOLLAH: I want to 
now whether the oernment has reiewed 
all the H>ans.

PROF. MAHU ANAVATE: I hae 
already said that as far as IMF Is concerned, 
there is no fresh alication for loans and no 
neotiations are oin on for the fresh toans 
from the IMF at all.

SHRI RUPCHAN PAL: Sir, as yo 
know, when the IMF contract loan was dis
cssed in this ery Hose, the hon. Finance 
Minister who was at that time on the other 
side of the Hoiise» had been discssin 
abot the condrtionalitiê Imosed by the 
IMF. May I know from the hon. Minister 
whether those conditionalities imosed t»y 
the IMF which were ioroslr rsed by 
the reios oernment are standin in the 
way of ro-eole bdet and ro-eole 
economy rsed by this oernment̂

PROF. MAHU ANAVATE: I think it 
is a hyothetical estion. I hae made it 
elicitly clear, een when we formlated 
or bwdet there was no alication for IMF 
toan, there were no neotiatfons and or 
bdet has remained comletely naffected 
by cancellation of IMF loan.

MR. SPEAER: estion Hor is oer.
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PROF. MAOMU ANAVATE: As far   , 1«. SHRI YASHWANTRAO PAUL: 
as tlw total amont which has been ien is  VnH th Ministor of FINANCE tM loatad to
conconr>ed. it incldes arws comonenis  atati:
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(a wt r Gornmnt ar considr
in a (oosai for rision of t intrst 
rats for d osits from NonRsidnt Indi
ans and

(b if so t dtails t rof and t 
rasons t rfor

TH MINISTR O INANC (PRO. 
MADHU DANDAVAT  (a and (b. T 
intrst rats on d osits from NRIs rmain 
undr constant riw and riodical 

can s as ma b considrd ncssar 
ar mad b t Rsr Bank of India.
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. DR. A.K. PATL
SHRI PARLAL KHANDL 

WAL

rs ct of uioDoHar trm loans onl for 
on Hotl in Nw Dli naml Barat Hotls 
Ltd T  a not r mittd an amount from 
tir own funds so farto tir London Brand 

towards amnt of intrst in tis account.

(.(A cASSNHn mH(wO Nl NllOO (.(A cASSNHn mH(wO Nl NllOO and 
» OV» OV

.   SHRI MULLAPPALL 
RAMACHANDRAN Will t Ministr of 
COMMRC b lasd to stat

(a t  su ort ric fixd for cas w 
tis ar

(b wt r an r rsntation as 
b n rci d from Krala to incras t 
minimum su ort ric of coff and cas w

(c if so t dtails t rof and

Willt  Ministrof INANC b lasd 

to stat

(d   t dcision takn b Gornmnt 

tron

(a   wt r t Bank of Baroda is 
r mittin (to its branc in London from its 
own funds t  intrst on t urodollars 
i n as ban to a otl in Dli

TH MINISTR O COMMRC AND 
TOURISM (SHRI ARUN KUMAR NHRU
(a T Cntral Gornmnt dos no( fix 
su ort ric for cas w.

(b if so t rasons t rfor and

(c t action roosd to b takn b 
Gornmnt for saf uardin t ublic 
mon

T MINISTR O INANC (PRO. 
MADHU DANDAVAT  (a and (b. It as 
b n r ortd b Bank of Baroda tat t  
ar ladrs of a Consortium of Bankrs in

(b   to (d. T ustbn of incrasin t  
su ort ric of cas w dos not aris in 
iw of rl to art (a.

R rsntations a b n rci d 
from tim to tim for incrasin t minimum 
rlas nc (MRP o( coff. Basd on t 
Cost Stud R ort of t Cost Accounts 
Branc t MRP as sinc b n risd 
w..f. t Marc  as undr

wSn »n
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